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31eI /| ORDER

PER S. S. GODARA, JM :

1. This assessee’s appeal for A.Y. 2009-10 is directed against the CIT(A) -
1, Pune’s order dated 18/07/2019 passed in case No. PN/CIT(A) -1/DCIT,
Circle-1(2), PN/20/2017-18 involving proceeding u/s. 271(1)(c) of the Income
Tax Act, 1961 ; in short “the Act”.

Heard both the parties. Case file perused.
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2. Coming to the assessee’s sole substantive grounds both the lower
authorities have erred in law and on facts in levying section 271(1)(c) penalty
of Rs. 7,59,000/- in their respective orders, we note at the outset that the
corresponding quantum disallowance/addition of bogus purchases
amounting to Rs. 22,33,000/- itself stands deleted in the National e-
Assessment Centre Delhi’s consequential assessment order dated 23.04.2021
passed in furtherance to the tribunal’s remand directions dated 19.09.2019
in quantum appeal. The same sufficiently indicates that the impugned
penalty has no legs to stand as on date. It stands deleted in very terms.
Ordered accordingly.

Delay of one day in filing stands condoned in larger interest of justice.

3. This assessee’s appeal is allowed in above terms.

Order pronounced in the Open Court on this 15t day of June, 2022.
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